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Increased the price of the manganese ore by
Rs. 20 per tonne, which has been opposed by
the Janata Party itself, because it is in the
private sector. He has increased the price of
iron-ore by Rs. 4 per tonne, and . he has
admitted that this meant Rs. 3 arores per year
for the MMTC which will be pocketed by four
big companies; So, any amount of rise can be
given to the manganese mine-owners who do
not pay anything to the workers, any amount
of price rise 'Can be given to the mica mine-
owners or the iron-ore mine-owners, but it
would be denied to the public sector.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV); I think, you will take long.
So, the House adjourns till 2-00 o'clock, and
you will continue.

The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at three
minutes past two of the clock. The Vice-
Chairman (Shri U. K. liakshmana Gowda) in
the Chair.

PAPERS LAID ON. THE TABLE —contd.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. Mandal is
not here?

SHRI PRANAB MUKHERJEE (West
Bengal): What is the business before the
House?

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); The business
before the House is. Papers to be Laid on the
Table.

SHRI RAMANAND YADAV
(Bihar): Whatis the business? Who is the
Minister?

SHRI SHRI KANT VERMA (Madhya
Pradesh); How can the House sit without any
business?
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Interim Reports of Shah Commission

THE MINISTER OF ENERGY (SHRI P.
RAMACHANDRAN); Sir, I beg to lay on the
Table of the House:

(1) A copy each of the first and Second
Interim Reports, elated March 13 and April
27, 1978, respectively, of the Commission
of Inquiry headed by Justice J. C. Shah,
enquiring into misuse of authority, excesses
and malpractices committed during the
Emergency together with a copy of the
Memorandum of action taken on the Interim
Reports.

(2) Statement (*ji English and Hindi)
giving reasons for not laying simultaneously
Hindi versions of the interim Reports and
the Memorandum of action taken Oii the
Interim Reports.

[Placed in Library. See No. LT-78 for (i)
and (ii)].

SHRI RAMANAND YADAV: This is a
bogus report. (Interruptions) .

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Order, please. The
Leader of the Opposition Mr. Kamlapati
Tripathi is going to Say a few words on that.
He has been permitted to speak.
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FT HAAC T TH AT FU wAIAT FT fyoema

7 far & 7@ for qifafesar wife-

arfaT, a7 foE owaowr d
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(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Order, order,
please.

At gl faaE o gz foE iegd
1 & arage 1 gfaar & mifpmazd dfsa
i W FAFET & oIAw gz fanz & aifw
il fear w87 A fadar ) =v fdE &
grigarez & afaere o Ia% folg s
FT AT T T T B Kiforer v AL &
# Gy 7 5 a1 ww & s ol
FT FE WL T A IIFL 7 OGw far wm

SHRI SHRIKANT VERMA: Sir,...

SHRI ANANT PRASAD SHARMA
(Bihar): We want to say something on this.. .

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GO™T)A): Mr. Tri-pathi
has already made a statement on that.
Please sit down. (Interruptions)

A @ (7 wiw) gl
7 R W =9 A9 W ®IE Teq9 WA 8
i i K 2 WE FHINA R RIS
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afuFr W 31 M § I weEE &
HE F AW F Iararfedt a1 owmy weEw
* kx5 gum w18 wfawre T8 f@

AT T o o e R ¢ ¥

¥k k% gz faud ¥ 190 A AT
qifeade & g7 faar ar, * ¢ x %

(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please Bit down.
If you go on like this, how :an we co'nduct
ithe proceedings?

SHRI ANANT PRASAD SHARMA: But
they also cannot go on like this. We have to
react to it.

st war fag werl (I wIW) ¢
AT AT, L

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): What is it that
you wanted to say, Mr. Bhandari?

THE VICE-CHAIRMAN (SHRI U. K.

Wl wAvd WA Wi AI AT AT B .
(Interruptions)  ...It is a wrong state-
ment.

sl w9 gER (FEC %3W)
a7 A WA OWE OB ...
(Interruptions)
st WA SEIE |l 0 JE FHUA AT
g & F@TT Wl
ot g fag Wart . Wl 5 A &
HIT, UF WA F e § AT wA W
gfasrr &1 a2 um o7 foie wom fw
(Interruptions)

W weq AT T w7 § e g,

i &7 waar & fadig T e e
(Interruptions)

ot @A fog werdt: 1@ o W ¥
sarar ¥& area % oF wlafey amfor &9

& WA wwem o AE R
=t wax fog et w4

(Interruptions)

st weg A T o frgee w1 A
¥z & 190 wEI A, .,
LAKSHMANA GOWDA): Please sit down.
Let us hear him.
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ot ww® aw wm (fwre) o Ao oemE gency. But it went beyond its terms of
R WE F WA HAAT TR q AeE reference. It challenged even the imposition
g¢ War g—umu= T W OWET gl, 51T § of emergency which was ratified by both the
wnmar § 5 a7 T "W qrfEgr- Houses of Parliament. So, this Commission
#Z & W] O uw veda @ (Interruptions) has lost, its credibility and laying the report
wg nF feniz A7 A1 A A of the Commission here is an insult to this
{TB‘f AT 1A ow fadsim wmEr House and I protest against it. I say that this

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Let us hear him.
Please sit down.

At wAE A W W IS ag
fadtie 5@ &, @ #r afow o

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please sit down. I
do not know what he has said. Let us look
into the cecords. Mr. Bhandari, did you say

(Interruptions)
anything like that?

A1 gy fag odod o wm @z fdea
¢ fw
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g1 39 & 9d wEr sfea me w1 g
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wit afaw sfafes amfes 70 1 7=zq W
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e g

syaRy fag W : ITEanEs S

(Interruptions)

SHRI SHRIKANT VERMA: Please listen
to me for one minute. This Commission was
appointed to go into, and examine, the
excesses of emer-

*Expunged as ordered by the Chair.

should hot go into the records. Otherwise,
such things will happen and that will reduce
the House to a public forum.
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(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please sit down.
Let him speak.

# TEEE oRa - Itawers o, o
FHA A fafE fm afdw & 2F
A% M ferET 91T 4y ww w2
g wHvE f1 fmfsr ot s

Gl
1 wi | = wefar siw s o4, gm
B WY wm s # wA wifemmnz &
AT F A® AR FHA QE A F7 F A
TH M A wTE 0 41 mw owed § faw
A AR WAET WA F F 6y oo § wiw
TER 0% aa a9 wwew frm e ag

A 97 a1 R s e &,

(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): That is all right.
You cannot go on making a speech.
(Titerruptions). Please-listen to me, Mr.
Kalp Nath and
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Mr. Kureel. If you go on making long
statements, it will be of no use. It can be
discussed when the Report comes up for
discussion in the House. There does not seem
to be any point of order in whatever you say.
So, Mr. Yadav, please finish saying what you
have to say.

EEH W WET g %ﬁrrﬂ'rf-'
T qF AAFHAA fw‘rz g ot fod = Z
war foE #w g aHr & i feafy

q owm & mwa Az foe dwogd oaw
TA TT A T4, A1 AT J@A EW A7 W
EALUNEE i e L L O I ¢
Fr fRdr wEwA owTE oAl ¥ ge-
FrAm foiz 97 z0 @gq &7 a5 § W
ST qEA W, A7 WAL AR AW WY
fer faim AT 481 wEw a0

SHRI PIARE LALL KUREEL URF PI
ARE LALL TALIB (Uttar Pradesh) : Sir, just
one word. The imposition of the emergency
was not the act of an individual, but it was the
act of Parliament. It was ratified by the
Cabinet and it was also ratified by Parliament
and it had then become an Act of Parliament.
Now, Parliament is the supreme body.
Sovereignty lies in Parliament. Can any
Commission challenge the sovereignty of our
Parliament? Let me explain the whole thing.
You see, it was an act of Parliament and no
Commission can go into it. Excesses are
inevitable. Firstly, you have to see whether the
emergency was rightly imposed. It was
imposed by Parliament. Emergency or no
emergency, excesses are inevitable because
that is due to the character of the police. When
one guilty person was arrested, two persons
who were not guilty were also arrested. So,
excesses are inevitable. No individual can be
punished for excesses resulting from an act of
Parliament.

SHRI PILOO MODY
Punishment is also inevitable.

(Gujarat):

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: But the ap-pointmifnt
of this Commission is
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absolutely illegal. (Interruptions}. You
cannot appoint any Commission to
challenge the sovereignty of Parliament.
Then, throw away the concept of
sovereignty of Parliament to dogs and make
the Executive the sovereign body, but at
present nobody can challenge the right of
Parliament. This is in a way to undermine
the sovereignty of Parliament. You cannot
appoint any Commission to go into the
charges of excesses.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): That is
all right. "

SHRI PIARE LALL KUREEL URF PIARE
LALL TALIB-. It is a colossal waste of
public money. (Interruptions). Sir, it is a
colossal waste of public money, I tell you.
There is an ordinary way of dealing with
such cases of corruption and other charges.
Our Indian Penal Code is very exhaustive. A
person can be convicted for sedition and also
for treason. In the ordinary way, Sir, FIRs
could have been lodged against any indi-
viduals and the cases ought to have been
sent to the lower courts and there the
witnesses would have appeared and cross
examined and after the courts found that
there was some substance in the charges
against persons guilty of something, the
courts could have sent the cases to the higher
court for trial. The lower court has the right
to send the case to a higher court for trial.
But this sort of character assassination and
this sort of vilification is not good and it is
not democratic,

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): All right. You
have made your point. Yes, Mr. Kalp Nath
Rai. Don't take much time.
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(Interruptions)

- 34

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Nothing will go
on record... (Interruptions)

(Several how. Members continued
speaking)

ot et fog (39 wEm) o s,
qTEZ W% WIET & 1 Wl 4TI g WA
%t & w  wa-miwand 2

(Interruptions]

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); Please sit
down... (Interruptions)

wHmdl wOw @mE A, A

(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): This shall not go
on record. It is not possible... (Interruptions)
If everybody starts talking, we cannot go
like

***Expunged as ordered the Chair.

that. Nothing  has  been  recorded
whether it was said from this side of
the House or from the other side.
(Interruptions)  Will  you  kindly  sit
down? So many people asked for
permission to say a few words. I
have  permitted. ~Mr. Bhandari was
saying something. Then the points of
orders came. Let us give a chance to
one or two people. Then let us hear
what the Leader of the House wants
to say. After that We can proceed
with the other business, Mr. KulkarnLL

SHRI ARVIND GANESH KUL-KARNI
(Mabharashtra): Sir, in the first instance, I want
to know whether the report has been placed"
on the Table of the House.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): it has-been
placed. ]

SHRI ARVIND GANESH KUL-KARNI:
My second submission is that We have to
discuss this report in a cool and objective
manner. | can understand the feelings of my
friends on the right and naturally so because
the ex-Prime Minister was a respected leader
of this country. Shah Commission was
appointed. Its report is there. I would only
request my friends on the right that blaming
Mr. Shah or somebody else is not going to
take us anywhere politically. The time has
come when the people are again disbelieving
the political s.vstem which this country has
and of which we are proud. The credibility of
that political system is in doubt at present. I
would request everybod.y here that we should
also uphold the democracy and the democratic
pattern or our society in which the political
system and its institutions carry much weight.
Sir, I do not want to express any opinion
about Mr. Shah. But I, as a representative of
my party, would request you to allow a
discussion on the Shah Commission Report
because some of my friends, if I heard them
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correctly, called him corrupt. Mr. Kureel said
that he was corrupt. The Shah Cominission
report relates to emergency and certain
aspects of it. Now, Mr. Shah is not the
godfather or a god-sent man. Sir, we are also
equally responsible people. Let us assess what
Mr. Shah has said. It is for the Government to
take a decision. I do not know whether they
will take a decision and bring it before the
Parliament for taking a final decision. On
toehalf of my part.y, I would request that the
Shah Commission report should be discussed
in this session and if it is not possible, early in
the next session. We should be given an
opportunity for an objective discussion on the
Shah Commission Report. As I said, the
political system and the credibility of this
system has come in doubt. The respect for
judiciary has also come in doubt. It is not the
faulty of only this party. It is also the fault of
the other party which has not given proper
respect to the courts. Both the parties find it
necessary to fight. But the Judges are there to
give a decision on whatever evidence they
receive. I would request all the political
parties that respect for judiciary has to be
maintained. It has not only to be maintained
but it has to be increased in this country.
There only lies the salvation of democracy.
My last point is this. I would say in a lighter
vein that the All India Radio should find more
time for us. Many of us have spoken and our
names should be there.

SHRI GIAN CHAND TOTU (Himachal
Pradesh): Sir, in all humility, I would like to
say that the Deputy Leader of the Janata Party
has just now said two things, which are
complete lies. The first thing that he said is
that the Commission has been appointed with
the consent of this House, and the second
thing, which he said, is that Justice Shah is
more respectable than Members of
Parliament. Sir, this is not only un-
parliamentary but it is also undignified.
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SHRI SUNDER
DARI: I did not say this.

SINGH BHAN-

SHRI GIAN CHAND TOTU: Sir, be-
should be asked to apologise to this House
and he should be asked to withdraw these
remarks. If he refuses to apologise, I would
request you. Sir, to delete that sentences fron*
the proceedings, namely, that Justiee-Shah is
more respectable that Members of Parliament.

SHRI PILOO MODY: In a democracy
everybody is entitled to have his view.
(Interruptions)

THE VICE-CHAIRMAN (SHRI XT. K.
LAKSHMANA GOWDA): 1 amnot
allowing you. I am only tryin* to help you,
but every time somebody gets up.

(Iterruptiois)

THE VICE-CHAIRMAN (SHRI IT. K.

off FTra @E WA, W 4§ 9TTE
™ gTAr WAl g fe owmAm mwe d
Ay § A Fw wE g, wEd % fqaHl ®
AT e sreawr ' feeen s
&% | . . LAKSHMANA  GOWDA):
You were also given a chance.

:

SHRI YOGENDRA MAKWANA
(Gujarat): Sir, he wants a specific ruling from
you.

THE VICE-CHAIRMAN (SHRI U_ K.
LAKSHMANA GOWDA): I was” trying to
give a chance to Mr. Bhan-dari who had
spoken for some time Then, in between, he
stopped him You allow him. Afterwards we
wiB see.

siteeee fag derdt o TTmaEms |
i =q @ & WWAE Al &7 g
wor g WfER A W oEw A& fawn
arife &1 st TvEa weAr § A7 aw e
e g % fan dare ad@ § fe oA
& ey ot swfor &7 wfer &7 oA =
WAAE el 8 w9 2 "HIT W OTE | a7
o A9 § Al 39 E

(Interruptions'h
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Wt wwA gEw wwt oA, TR
‘gfar a2 s . . (Interruptions)

st wax fox wed : dmE § Az
Fzm awm § f¥ :

(iTiteTTitptioTis)

SHRI PILOO MODY: Butit is a
matter of opinion.

=t gaw fag WE) . ITTRTSEE WERET,
A Had 7 wm oA fmin &, oaw oww
AT FMT OF I TR & uTAEl
WIGD AT FET W OET AT WD AH ARS
"at g1 . . . {Interruptions) .
FHMA W TEAIT ONF K wEm OF
FiE a7 & =mg o= &)
«{Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); Let us hear him.

SHRI YOGENDRA MAKWANA: Sir, he
has clearly stated that he -sticks to what he has
said. Now, the lion. Member on this side has
already raised a point of order. He want to
know what your opinion is.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): I can--not give
auy opinion. I will have o look into the
records first. He says that he has not
mentioned what you have said. We must see
the record.

SHRI PILOO MODY: Mr. Vice-
Chairman, Sir, everybody in this House is
entitled to an opinion, except the Chair.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Of course that is
what has happened. 'We have bieen
witnessing that.

71 tifew fie w9 & A 3 T2
wzar fs sify fofie &1 @39 § Aavm
a7 %k wnw A3t Frm, 3fEE oaE &
TEH AT "AF ITT IH "aA § gefem foivd
it wE § ww g 1 M osw g7 ufy-
faar 1 & ag off gma & amA owrf F
wq fF IW 97 fAw 2w 9T awm s

SHRI A. R. ANTULAY (Mabharashtra) Sir,
I rise on a point of order.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Let hirn finish.

1
]

2O ATE-STE HeH
% oAt THT 0 oww uE ¥E 1 T=90
T #rr ¥ Az = o o w9 3w 1
a Aan #1% af afsar 7 At af @)
27 g7 uwr fooEl & w49 § A7 AT
Sfm ot & oaFr afew w foE @ ant
w oAt gmard A% 2 owR AW @ FEma
For B

SHRI A. R. ANTULAY: Mr. Vice-
Chairman, Sir. I rise on a point of order. In
this debate, my hon. friend, Mr. Bhandari, did
mention, as the hon. Member, Mr. Kamahiath
Jha, raised the point of order, within the
hearing of the entire House—there is no ques-
tion of checlcing up of the record— that Mr.
Justice Shah is more honourable than the
Members of this House.

SHRI PILOO MODY: So what?

SHRI ANANT PRASAD SHARMA: You
may not understand. At least try to
understand.

SHRI A. R. ANTULAY: Mr. Kamal-nath
Jha raised a point of order; another point of
order was raised by Mr. Deorao Patil. That
was with regard to another matter totally un-
related, whether the Shah Commission was Or
was not appointed with the consent of the
House and Mr. Bhandari made a statement
that the Shah Commission was appointed with
the consent of the House. Now, these are the
two statements which in my humble
submission involve (a) matter of privilege and
(b) matter of order of the business, and,
therefore, I would request the Chair to kindly
give the
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rung on this. Both these statements have been
made, have been uttered in the presence of
the entire House; all of us have heard it and 1
feel the Chairman will give his ruling which
is very essential, before we proceed.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): So far as these
particular references which you have made,
are concerned, it will take some time to know
from the proceedings. I would look into the
proceedings.

Now Mr. Sharma wanted to say something
and after that, I will ask the Leader of the
House to speak.

SHRI SHYAM LAL YADAV: Sir, I
wanted tosay something

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): We may go into
the merits of the case when we are going to
discuss this Report. All these points have
already 'been made. Why do you want to
repeat them again?

Sl §IR WA grEw
wgAr @A § M owm o
guwr  faadr | qi’rmaﬁ&w
Tar @t wewm a7 R ag I i e
i & ag wmar wEar § R R
1w gw AT &1 fasdr ar agr faeer ?

SHRIMATI HAMIDA HABIB-ULLAH
(Uttar Pradesh): Sir,...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Another lady
Member has already taken your time.

SHRIMATI HAMIDA HABIB-ULLAH:
This is a politically-motivated Report. It is a
well-established fact and it is known
throughout India that this is a politically-
motivated document.  (Interruptions). As
the

427 RS—3.
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Leader of the Opposition has said, instead of
putting it on the Table of the House, it should
have been put in the waste paper basket...
(Internip-tions).

SHRI PILOO MODY: And the ex-cesses
were also politically-motivated and, therefore,
the punishments are also politically-
motivated. What are you trying to say?

SHRI ANANT PRASAD SHARMA: Sir, the
declaration of emergency was ratified by both
Houses of Parliament and, therefore, Sir, this
appointment of the Shah Commission was not
only politically motivated but it was un-
constitutional. Mr. Justice Shah iiad no
business and no power to enquire into the Act
of Parliament.  This is a direct insult to the
Parliament of the country and this Report
should be consigned to—as the leader of our
party has said—the waste paper basket
and should not be allowed to be discussed.
This Report should be thrown into the waste
paper basket and if my friend has got any
objection, his remarks should also be con-
signed to the waste paper I"asket...
(Interruptions)...

Another point is, it is an insult to the
Parliament of the country that this Report has
been screened by a committee of the bureaucrats
and Secretaries and, therefore, this is an insult to
the Parliamentary system of the Government. I
would like to conclude with the remarks that
this Report should not have been placed on the
Table of the House; it should be consigned to
the waste paper basket.
including

Mr. Piloo Mody who has raised the
objection.
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qifegraee AT A U9 Al w4
fir o feew &1 gAMWW 9T TIET ATH
INFT AFET AL ETSH BT OAGA § WIT
T w2 fF ewTd S A 0uT 9E FE
g W zEw & wmn & wefaw s
FT IAFT WA AEL gOM | TEfAv i A
g & st wma "7 uwE fiFT % &
SA%T wFAE 4% A8 41 fF e miEa-
T % e a1 W pewd 2 ag fwer gae
amfre & % 2137 wod foad § ww
&g sifan | g am Ay oW1 eI
wEa A wA1 fFoww ogrEew oar mwwfr &
uTE TR AT AT GE AT AR 20
¥ ZEA 4 w9l me g . [tis a¥
gz /AT omE 2 20 a7 F|E 3EE i
sifzo 1 & waar mE & ow afos G oE
g7 FAAT el AT TET A §OfF
B A T FWA g, W andy v % Wl
q7 FA4 £\ AZ AAI A WA B A
W am w1 AwAr =rfEm g

fd am @ ag W e GEan #
fr g ford &1 sz ® = fam & omoAr
g i A% & Z@W 9T v A A
wg 79 7= faar @ A A A wmEwl #®

. (Intfirruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. Tha, you
have already spoken.

SHRI KAMALNATH JHA: I have not
spoken on the Commission's reports.

=Huq, §H NE FHOA F e H FEN

#Expunged as ordered by the Chair.
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(Interruptions)
(Interruptions)
THE VICE-CHAIRMAN (SHRI U. K.

LAKSHMANA GOWDA): That is enough.
Please sit down. Let us hear Mr. Advani.

i

w1 wEEAg W TfEAn & §Eer
97T =W W
w1 AmmA fFar g,

T AT & | OF FHWA F1 fOE %
W OWWT 9IS 9T A TEl WU |

E

el
=
ﬁ:

Cigat
qAT TEA
T FwAT

i
EE

3
oy
3

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Now, let us hear
the Leader of the House.

SHRI ANANT PRASAD SHARMA:
What has the Government to say?

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): He is getting up
to say. You are not allowing him.

THE LEADER OF THE HOUSE (SHRI

LAL K. ADVANI): Members of the whole
House have to say, both this side and that
side. When I
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sought the permission of the Chair, to
intervene, it was only to point out that
accusations and counter-accusa-sations can
be understood, but not the wuse of
unparliamentary language. Therefore, my
submission would be this. When I came in, I
found that a Member was speaking and that
the language he was using was unparlia-
mentary obviously on the face of it. I would
request you to go through the records and if
there was use of unparliamentary language,
that should be expunged.

Certain points have been raised just now.
In fact, several points have been raised. This
is hot a debate, but because it has been occa-
sioned by the laying of the Report of the Shah
Commission—the interim Report—On the
Table of the House, I would like to make it
clear that the Commission's Report under the
Commission of Inquiry Act is intended only
to establish culpabiUty. It is not a conviction;
it is not a sentence. So the point that was
raised by the hon. Member that the judiciary
has to pronounce only after the process of
prosecution is gone through is perfectly
correct. In the Mundhra case, when Mundhra
was found guilty, that did not land him into
jail. It was only after a regular prosecution on
the basis of which his conviction could be
established. So this only establishes
culpability and under the Commission of
Inquiry Act, the Government has to come
forth with a Memorandum of action taken
also, and that has been done. Thank you.

SHRI YOGENDRA MAKWANA: 1
would like to bring to the notice of Mr.
Advani—when he says about the Mundhra
case—that no Commission appointed so far
has 'declared and pronounced its judgment in
the initial stage, as has already been pointed
out.

SHRI LAL K. ADVANI: Let him wait for
the judgment.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Let us not go into
those details here.
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SHRI ANANT PRASAD SHARMA:
No Commission has made such false
propaganda at every stage of the en
quiry.

THE VICE-CHAIRMAN (SHRI U K.
LAKSHMANA GOWDA): That is a matter
of opinion.

SHRI YOGENDRA MAKWANA: I only
want...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. Makwana,
will you kindly sit down? Let us proceed with
the business.

SHRI YOGENDRA MAKWANA: I only
wanted to remind him...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): You have already
reminded him of that.

SHRI YOGENDRA MAKWANA: In the
beginning itself Mr. Shah said that she was
guilty. No Commission appointed so far has
done that.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA: Let us proceed
with the business. Will you kindly sit down?
Order please.

SHRI SHRIKANT VERMA: I had raised
certain constitutional points...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please sit down.
The report of the Shah Commission, as per
Rules, has already been laid on the Table of
the House. So far as a discussion on it is con-
cerned, it is for the Government to find
business either in this Session or the next
Session and, I am sure, all the hon. Members
will have an opportunity to express their
views on this. So far as the laying of the
Report on the Table of the House is
concerned, it has been in order; it has been
done according to the Rules. The Commis-
sion was appointed under the Commission of
Inquiry Act and it has been laid down there.
Now let us proceed with the other business.
Shri Kalyan
Roy.
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SHRI SITARAM KESRI (Bihar): What
about those two points raised?

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): 1 have already
said, they would be looked into. If there is any
thing unparliamentary or derogatory, I can tell
the hon. Members that it would be expunged.

(Several Hon. Members rose.)

SHRI KALYAN ROY (West Bengal): If
anybody wants to walk out, please walk out.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): It is not a walk out.
Order, order. Shri Kalyan Roy.

SHRI KALYAN ROY: Shah Commission
has totally upset the mood. I am not in a mood.
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); Will the Lady
Member kindly sit down and cooperate with
the business of the House? It is not the Shah
Commission, but it is the Coal Mines Bill. Shri
Kalyan Roy.

THE COAL MINES NATIONALISA-
TION LAWS (AMENDMENT) BILL,
1978—contd.

SHRI KALYAN ROY (West Bengal): The
Shah Commission has upset all of us. The
Commission should not have been set up at all-

I would not take up much time of the House.
The last point I was dealing with was that you
are starving the Coal India. The prices are
going up and you should give a fair raise in the
prices. I would only summarise
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my entire speech in 5 or 6 minutes. The
second point 1 would like Mr.
Ramachandran to note is that Rs. 92 crores
has not been paid to Coal India so far by the
public sector organisations. He says that
Coal India will survive. How is it possible
when Durgapur Steel, the Railways and the
thermal power stations are not paying for the
coal they are buying? Last session the
hon'ble Member put the figure at Rs. 9'9
crores. Now he has reduced it to Rs. 92
crores. It is a shame that the public sector
buys coal but they do not pay for it.

I am just summarising the points.
Similarly, I would like to know about the
fight going on between the Steel and the
Coal Ministries. Only the other day the
Minister stated that Coal India is able to
supply all the needs of steel plants. The steel
plants need 41,000 tonnes of coal per day.
You also said that you are in a position to
give them good coal as per quality control.
But the ash content is not as much as Mr.
Biju Patnaik Wants to make out. On the
other hand, the Steel Ministry is day after
day propagating that the ash content is going
up. Therefore, they have no alternative but to
import coal which means an addition to coal
cost. So this tussle between the two Minis-

I tries should be solved. The Coking Coal
Ltd. is in a position to supply coal provided
the price is pai<l whereas Mr. Biju
Patnaik says that

the Steel Ministry is going to buy coke oven
coal. The entire washing plants are under
Mr. Ramachandran. He should have looked
into the functioning of the coking  coal
plants.

My third point is about distribution for
which the Coal India cannot be blamed. The
machinery should be controlled and
distribution should be taken over from the
hands of ex-miners and distribution should
be made by the Coal India Ltd. itself. They
should see to it that price of soft coke which
is used by the ordi-



